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HON'BLE MR. P.H. RIVEDI : VICE CHAIRMAN

11/2/1988

ieard Mr, Xavier M.M. and Mr, R.M. Vin learned counsel
for the applicant and the respondent respectively. Mr.Xavier
states that the impugned transfer order dated 8-2-1988 transfe-
ring the petitioner from his present office xm Divisional
Medical Officer, Bhavnagar para in another office is punitive
in nature and has been made when he was undergoing disciplinary
A
a' proceedings against hilk. The petitioner was working in the
present post for three years but he k@x is not transferable in
". terms of the rules which he promises to produce. The transfer is
prejudicial to him and he 1s prepared to take the conseguences

of the disciplinary proceedings.

The petitioner is being trans
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another in the same town and it is not established whether there

-

be any material ineonvenience or prejudice to the enquiry

| NS - . . .
which will be caused by way of transfer. The learned counsel faor
C. 4

will

Gt

l' the petitioner his euoted SLJ 480 Guhati High Court, ATR-304
rinciple Bench, Delhi, The lear nec advocate states that in

1' the circumstances of the transfer is likely to be prejudicial,
o
thowever in this case the transfer is not a substitute for

disciplinary proceedings nor is the respondents trying to escape
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\ oﬁ\ he charges against the petitioner and therefore it is not

clear how the petitioner can take vlea th:t he will be pre-

judiced by virtue of the transfer, However, since the petitioner
states that his post is not transferable and the pearned advocate

romises to show necessary government instructions in this rigarfﬂ

QP this stage notice may be issue d7/fcr'1rw admission on the
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responcent Fer the application be not admitted. Reply w

case is adjourned
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